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NOT,ES OF THE REGISTRY ORDERS OF THE TRIBUNAL , v
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sklowudx Despite the fact that the applicant

does not have the minimum educational qualifica-
tion of 8th Class pass, he should be provided
with a Group D post on compassionate ground;as
his grievance relates to pre 4.3.1999. Respondent
are, therefore, directed to provide a Group D
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‘> / pOst tO the applicant on cOmpassionate ground
O~ s . within a period of ene month hence.

The O.A. is allowed as above. NO costs.
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der dated 22.4.2002
j LLA“ng}?UDT‘ﬁi( gmj%»x_ In order dated 27.02.2002, Respondents
4 were granted one month's time to provide an
16.1)-2 07 P slovment o oM as s i ta @ 3
g employment on compassionate ground to the

7 4N6¥//7//&1 Applicant., By filing Misc.aApplication No.314/02
fﬁg ‘ mwu&é ézr/ the Regpondents have sOught for two months!
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more time to comply the order dated 27.02.2002
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ﬁér rendered in the present O.A-JQtL@r 130/01.

AN
L1, lo-day Ms.S.LePatnaik states that k& by the
lﬁ{/‘ end of May, 2002, the applicant shall be

Rﬁ/}i/g/)
provided with a compassionate appointment,

after follcwing/cb&Serving all the formalities.
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y Having heard the counsels of both
o gl des, Misc.Application No.130/02 is allowed
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with a direction to Respondents to comply the

AN N Ay oY order dated 27.02.2002 by 31.05.2002, as
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Z undert aken by Ms.Patnaik, A«S.C. fOr the
P
Q1) -el, NHE§ Rallways that the applicant shall be provided
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Hand over copies of order to both sides.
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